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Statutory Alert: 
1. The authenticity of this Stamp certificate should be verified at "were shcilestamp com’ or using €-Stamp Mobile App of Stock Holding 

e y Any discrepancy in the details on this Certificate and as available on lhe webs! 

n\, 2. The onus of checking the legitimacy is on the users of the cerlificala. 

i oI 3. In case of any discrepancy please inform the Competent Authority 

/ Mobile App renders it invalid. 
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2
Usa ea sawn, ag fect a alferr stoyo Wo 691 /2002 wariex seh wa Se sie 

Oto Fay A Ho aioe am ance feaie 07.11.2024 & ae 4 facet wef Her—03 a ale 

4 tea Ace YA A Hoge vec ong 25 at oe Tere after we orka & ae went oe = 
fe § ga POAT oT Vea / sical & a oega ae A wil ceat S veh—wa sare z| 
Wee AAS S Mt A AR eer fey ay cara fevered z: 

sae @ fe Ao wsita ea afraen, ag facet 4 ata stove Bo 691 /2022 wareHy Hall FAH 

We sii Jotto F ay FH Ao aor oT aes festa 07.11.2024 ua fear seq, forwer wart 

aig fArtaq & 

“2, When the order dated 21.12.2023 was passed the Respondents No. 1 and 3 

were not represented. It has been pointed out that no notice to those 

respondents has been issued subsequently. 

3. Let the notice be issued to the respondents not represented today The 

Applicant is directed to serve the said respondents and file an affidavit of 

service at least one week before the next date of hearing. 

4, List on 24.02.2025.” 

o— ue fie mo wsia eft arftreen, ag fect ert gras eg al fate fears 24.02.2025 fraud 

at mail eI 

s— ue fe weer A pnt oa S wee S cee, Geen cer wae, Paar oily fara fod wr 

@ offers “sax wes wri wet (Taam aie fafa) afafra, 2019" feria 02 sagax, 2019 

@ ary fear war S| (Annexure-1) 

- gue fe wae A womo wrt wa (ade ik fafa) afffaa, 2019 @ aaria og fag va 

arf wet a1 ST SAT WM 1320 /62-1-2019—-10 —2014, feat 13.11.2019 

Annexure-2) ERT yaa 4 “Sa Wes wea er ore wees faa mee” & Tor fra 

ie ar & after Peta a 7a 

(upgwdonline.in) @ Warert Sq Ga Tee a WART 75 wavel A WAT HR WR UTE Ase 

aftrert afar fet 7a SI 

7- as fe m0 ater & war afta ones fete 07.11.2024 S aque 4H freee, Pr et 

fart, Soyo H TI WI 1316 /FouIotdo / Ta-26 (wAovflodio), festa 05.12.2024 (Annexure-4) 

@ gr favelt uel ders a aie S farfte aquest smear Ga ha VA, WHET HT vila eg 

wage Udita 4 ufea wat @ Sar A faam ao vfaffac fea wa wa ae 4 afoc 

qa /was va afta fed aA ed Ase afore, foot wert oe west oye, crag deiner 

at afta Rear wat BI yy 
issistant nginee#} 

Minor Irrigation ~ 
PILIBHIT
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3)-a At sore qo foto a) apa Prentr dg Pete omrefa wart ua at Re 
eo Fee sore Truit feo, wr ares, Teete—deregy, oae—teinita ere o3 aietar B aa 

W ote Premtor fear on ver @, fora evar fren ofteg, ogee ener ot at ae 
freetor ey arraferat (vHostowo) (Annexure-5.1,5.2 & 5.3) Fria a wht * fran flaw 
Fra 8 

Poo | Tostowlo | wostowo a dec | attend | atte area =| Awe one Yow 
Wer viates | apt freed ot | raf wad % 

Foe Ara 
Frey (KL) 

(KL) 

1 NOC0O22872 | feria 23.06.2021 4 3240 972000 4374000.00 
22.06.2026 Th 

2 NOC017141 | fate 23.06.2021 4 2520 756000 3402000.00 
22.06.2026 Th 

3 | NOCO39812 | feats 23.06.2021 8 | 1260 378000 1701000.00 
22.06.2026 TP 

o()—wt ot Prta amor & ute wet or aer— we ot yore freed eg Arar o3 Fria 

arrafer WaT Tal wR sift wat S argue aed UIA a vita A Prefers cea efit ge 

e wd tee core casi feo, aH aes, cedterdheege, are—theiniia 4 Reto 

e ot 4 aa 03 ade waite & frat wete deta HI Tere wTAT 110.00 Alex a afer 03 

ATEN Hl Ac 30 HP S| 

e wi data 3d oem Um aedet EN Sa 180 watier ofa ever or fSerd wear 7a 

° WA aeer, cette-—derenge, caaeticinia 4 feet A vere B aga cigs Yes wel / eet 

weap wel GT TT xl FI 

e ut at oa 03 ada S AeA BET Ga S Ue al Ge Gass ST Woe GT TIT 

<— ol wi el 
L) 

Aen e wt & oRaa 8 trex eiften one at ero a wh @, fred seas 4 Ga TT 

fea) fT at went fee, feet vitowro) ert se Ah sara Here wa fe wr ETT ATCT 

ay eI TA WAST, aetie—areagR, weheinia @ oreo GS aa FH ces ST 

ot fran Tar &, Pras Err errr 38.674 ace & Aaa wT ate fora var B, foraw 

(Annexure-6 deta @ aiferrect rater Te) 

e gaea ort Er Get yea Pender d ender after yor aera Ht Reft—od or os aeder & 

mead & Ast 2106000 water wit at appre Pender a agaist war at wee] firm 

ara ut ger tamer sien yore wd arena H AAA B Ge 142900 water vieay 

ftaret farat UT Yet I 

e sad & frmcan farm arr waite fd 7a Hitter S ya ER anes Peay e - 

Grier Foret FAR 2024 Wr AMA 3.65 Aicx 

UhaeR Fore FAR 2024 VRE AMA 2.00 Alex 

\y Assistant Engineer 
Minor Irrigation
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4© Sram wrens arex feet fRite—-2o22 we 20es  aqER Aue tidhin = 
Rerers Res! aT A wd che ar oT a ER at alae oh ame ee a7 
sreert fer sre, forerh af 2021 8 ae 2022 ¥ aol aha ae ER aT Rom 
Tiferet—01 we Frag & — 

aifereT—01 

a Warne (tex 4) | thee Arey Gitex 4) 

2021 4.55 3.42 

2022 4.24 2.53 

ey ar Wet arrafer wart ca 4 a wat S argues 4 arex afifee Role 2023, teat 

TR am are ws sree, feel Gate WA ca wie, ad wer ent afta 

wen) art dare eel wat S wd wate ane carey onfse Rete arr wad war Tar fH 

frta até CGWA, MolS, GOI & Amal & areata dare wt wet 8 | (Annexure-7) 

e oy a wa amiafer waa 4 fea wal @ aq 4 waa awe fete fea 

fortes wede faites art dar weet wet 8 vad ahi ent wa afoot Rote @ wer 

SIT tre war fee feta ftaré cewa, Mois, GO! AMG @ aarta dae st wh 1 

ERI age wer fq 1000 KLD waa HT 01 gociotfo (Effluent Treatment Plant) wnfta 

& 100 KLD Baa BS 01 Taodiotto (Sewage Treatment Plant) waft fear TAT e | 

ERI Var wee wear Praae sts erer srarafer (Cca) wareT oa wre fear aT S| fora 

aon feaie 05.12.2023 & festa 31.12.2025 aH #1 (Annexure-9) 

fe te imbemt Roe delete 6 aif ec atin aa meer ae Fists zene eerie 

\ arr 2 we ararafer areas SI duc 23.06.2021 S 22.6.2026 TH AY #1 (Annexure-10) 

e fupt- war @ we & f wf are Aad sore wri feo, a weer, devise, 

gaua_hehita st os deta S areas S are Pent fea om eg Pris omrafer vai 4 

giftea erat or ada & yeica: ores fora or vet FI 

jo- we fe aa BRO are daR at TH saafte weve sex fiRt Rae—2023 G aTER 

(Annexure-11) SATE SETTER 4 aor wares ai Raft PETAR e 

Meta 

BIAS Yee HAA St Get AAT —103694.88 GOAT 

eat arat B yore Pred ara Yet GT Ara —67177.02 BOo*0 

feaié orl A yore Preps —61600.00 BO*0 

aentre aa 4 yore freed —164.68 8070 

ag, aa 4 are Prep —5411.96 BOF 

«comer ora aR arersi ere & fa ora Achy A ee act A pT Feeder a 

qa Fal 6717702 somo 8) Qa yet Prendor H frag or &q wort frePier 61600.00 

sotto cer aitehre aa % qorr Premier 10408 torfo 8, ere & fe ora 4 GR da A Ga 

sade 4 ard aa Ta yore & Ute otters Sat A att Hews Ht |e sah aes 

aed 8 | 

[assistant Engineer 
Minor Irrigation 

PILIBHIT 
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5cee arctan or freee fers #1 eee owe ex went re bo 

vd 2023 & ager wave teinia & wed florrars |ett se A atten fed wd 2) 

{Annexure-12) 

41-ae8 @ f& slow Ho 691 /2022 THHY Hae gar Ke ars Yotto St awa S oA F ay 

wuss eRe ater d once fae 07.11.2026 @ aquest F Aend suet wroit fo a cag 

Greta F sana gordal S Weer F uel den o3 oT ae S awa waPod aque aren 

eae Beat qerel wd satcae ordeal fad et eq we BI 

Bera wWerstsar 

_— \a “0 jr? 

facet rel te—-os a ak GY 

ze ON aaftrentr, faren spre ore ware URE 
Greig) 

Assistant Enginee 
Minor Irrigation 

PILIBHIT 

v assistant Enginee? 
Minor Irngation 

PILIBHIT 
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6

‘Q aa vce ya AN Modo wee eer dar ¥ Pe A are QT Soda wR hE | 

aa @ oe gaa os A cea wor ae TT 21 ae oe AS OE eM oe 

UR wit @ a AR foe RasaR orig He og fear ol yet afer sr 

feaie: [3-027 25 
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Web lnk) ‘WA ‘aR jp ein pik Ba pa beaibjf bap pablie le Bin pbk 
SR UR ag ne SPF Ip ey 
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8Annexure -L ( ~ 8 
lj 

Wa-aReaN—216(h) 

So / Votto—91 / 201416 

AES & UR te wera te 

RM WA, TAC AAI 
TAT Washes AH ANT Wasa 

HAI 
faarit oRRrse 
ari—4, que (@) 

(aRPat ares) 

TSS, TAI, 13 AdFdt, 2019 

wifes 22, 1941 3 Ba 

VA WA—Veoaotllo / tao 

| 

| | 

Tee WA UHI e 
ay, Rag vd wer} oer ayArT—1 

PMN 1320 / 62-1-2019-10 wihseqy-2014 
| PAG, 13 TA, 2019 

wR 

Goaio—344 

Sar eM ws cei Ga ae fafrada) afer, 2019 (ac wes afer dea 13 
1 a ort 7 @ ani wfecal ar wart TRA sa Hee @ wae 4 verre fer 

a B usr Fe wet a oq ofl & fre ver vee wey wr we War 
fare mire @ ey A or we | 

ars ©, 
aria fiz, 
Wye aa | 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of notification 
no. 1320/LXLI-1—2019-10gw-2014, dated November 13, 2019 ; 

No. 1320/LXII-1-2019-10gw-2014 

Dated Leknow, November 13, 2019 
In exercise of the powers under section 7 of the Uttar Pradesh Ground Water (Management and 

regulation) Act, 2019 (U.P, Act no. 13 of 2019), the Governor is pleased to establish an authority in the 
State to be known as the ‘Uttar Pradesh State Ground Water Management and Regulatory Authority’ with 
effect from the date of publication of this notification in the Gazette. 

By order, 

ANITA SINGH, 
Pramukh Sachiv. 

howaozoto—Yotto 379 warTa—(e-Ml)—2019-(o08)~se9 uftai— (wo / Ao / aiferae) | 
WovHoFodio—goto 3 wo ay fiery—2019-(999)—1,000 ofrai— (a0 / Ao / aiteee) | 

379 RPI Sinchai Anubhag-I, 2019 Data de \y
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9A NNExuRE-3 

tHAWa) — 19 
efor TAR-UVG ool / Uelo- 

SKJo / TAotto—91 / 2014-16 

agea ¢ Uke te Aiea we 

RAR We, TA Wag 
TA Wega ACER ANT Wartisa 

TAT 
ert were 
arm—4, avs (@) 

. (RF areet) 

Wath, Wear, 21 wart, 2020 
ATG 1, 1941 We Wa 

way Wes BWA 

PAN $8/76-3-2020/40viSey/2014 
weaAG, 21 wr, 2020 

afer 

Yo HIo—-19 

ger wea pr oa Gee oie fafa) afafran, 2019 (sere wee afaraA wea 13 

=A 2019) HH ate A Bere (1) B ais aera aT wa aes Towra, wea pnd oe Waa 

afk arcs ofeeer wl Baa ae S Godel B appa aeaet oie Tara S wafhe wea G welH 

Rien gq (ren prt wet waers ORE wr oA orl & ford Fee ech e| 
a oat A, 

SRM srarea, 
wpa aera | 

IN pursuance of the provision of clause (3) of article 348 of the Constitution, the Governor is 

pleased 10 order the publication of the following English translation of notification no. 58/76-3- 

2020/10gw/2014, Lucknow dated January 21, 2020 : 

No. 58/76-3-2020/10gw/2014 

Dated Lucknow, January 21, 2020 

In exercise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Ground Water 

(Managzemient and Regulation) Act, 2019 (U.P. Act no. 13 of 2019), the Governor is pleased to direct the 

State Cround Water Management and Regulatory Authority to constitute the District Ground Water 

Management Council for each district of the State consisting of the Chairperson and members in 

accordance with the provisions of the said section, 

By order, 

ANURAG SRIVASTAVA, 
Pramukh Sachiv. 

Houwogoto—Votllo—s75— Woda (fRo)-(1399)-2020-s99 Hftren—(HryeR / aTHWE) | 

HoHogotlo—Votlo—4 Ho TA Te—(1400)—1000 nferen—(arraer / SITE) | 

575 RPH Namami Gange An-3 Data-7
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}JAK ADA ‘phibSnt Paw — *€ 

(odes edbia) file tapH ALOE ‘ibe) PIRUD loll Ue le Kllie ‘bey abn 2 

(lads habla) LialiE IRbis ADP ‘Lik} Wy ‘bign mew / pia tab able 

~2 Delt Ba Bipplo wnapiie kod jem wo PROV! poy 

| elb-alo / iki KikiNibhe / 
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Bre Sa/ 12 

— 4a & ae 3 

wey wet fear, Sere weer . 

x Foe ATT (Moyo YoUoso), 
BRewgy, wele VY, TEAS | 

Pa |3\C /Fotofde / va-26(WAosfoe to) fain / ah / aR | 05° 2004 
fara— mo wT ERer sitar (Garoftel), ay fect # freed aitoyo Wem-691/2022 Rama Shanker 

Awasthi Vs State of Uttar Pradesh & Ors. 4 Una areet featia 07.11.2024 & aquest @ weary 3] 
a ater fren prt wet wae oes, orae—theitie / menetyy / aes / sey / aero 

winter free Alo wsita ea afer (wuld), ag facet A faaniia aiovo Wem-eo12022 
Rama Shanker Awasthi Vs State of Uttar Pradesh & Ors. 4 uifta aeer feria 07.11.2024, a ga aratera F 
feat 25.11.2024 HT OT Be (a Pama afer wramfa Waa), a7 Wed wen ay, fas aay a 
HTT ST Ta s fe wes ¥ wot wa M/s Bajaj Hindusthan Ltd. and Bajaj Energy itd. @ fA GWaTet 
qa—aieila, WeseryR, AST, , mea) A alert ert wee aie S ENT vatahy Pasi 
Sa Sequiers WHR Hee SMTA ere APT eed aio a eT EH pl Sa ae wh 
oA A aa sre eq sae wT S yore Pei far oT were] firs wee 4 mo after F 
ways favaifirr are feats 27.09.2022 a yee ee find ao ater err, md 7a ait oT Wa 
ad El GM wal wr aq aad UTA oq Sala we Pay ale, qe face a Goro uqay Paar ds 
ar aged aire asa at wat vd ga Sq wou UqITT Pada ate GF atset afd fear aT 

TR We Ao aH Ss waG ys fess 07.11.2024 i Ulass Be VI YAM VRPT mo 
ater ert orate a afta ata ot ey ater at wet & fa arm Yray fate 24.02.2005 F 
Ao aE S see ST AAU He VT Bahra fever ore! fetes 07.11.2024 ST TRA see aT 
Wad! ae Peraq &— 

wt scepenissoron 2. When the order dated 21.12.2023 was passed the Respondents No. 1 and 3 were not represented. it has 

been pointed out that no notice to those respondents has been issued subsequently. 

3, Let the notice be issued to the respondents not represented today The Applicant is directed to serve the said 

respondents and file an affidavit of service at least one week before the next date of hearing. 

4. List on 24.02.2025.” 
sera * fe ves 4 yeafte prt oe Gee ud fara) aiaa—zoi0’ 4 Pea weer 

} aria aa afta wales SH sae H GER Tee tee yd viel Wee Ve faa mee aT 
toa frat rar 8) aiefrar, 2019 & waht spre / fara og Wee H WAR Wagel 4 UAE ER W 
frontier a anaect 4 fren prt oe wera oRsg” a aot A far oT gar 2, ford acta at 
& ite, ant cet Pein og arrafer saws fetes /aarttorer one a Sere A wT ode Tea 
aaa a wet wahad Reval ar Preaee fra ore 21 ae 4 Aiea Yarsit S Yare fear eg 
Gate ware H aheet anftrenrey Ah aria fered 7a 2) 

mega fa wa va ore H fave ref Heo S wa A yA et faary, Youo wt LAT WA eS 
mo ater err afta Pfs aee, rad we ya onder ar ae wears 81 Aes aro aden BH whe 

fe ye anaes A ard ane ofa cared 4 enftt oR / eens wR Te wa aid / wea a Gita wa 
ay wahen ae S wre RGN fearta wf dae we are a orl Yang fri 24.02.2025 FH 

gfe ca arse fear wa | 
gaa Set B SHY area vaifiea are A Ave of Hens /prt wer fear, Tou FH sk 

Q ware Panta wae afta aed ey Prefer fee ora & fe mo me S sree fos 
07.11.2004 @ WT War AM weeded Ha aH Reread S oH A AM oder A ad aw aM Ta 

grit /meat St ota aed gy waht ae } we cuca a meaR feurfe dae /teaee 
Ra / a va Fae PR EL Mo airmen  wapE eeay voted elt ey oka Sen Yad we aM 

qa orardl A ge araters wt A sar Gerd, fore mo Uta etter siftreeet (Gritel) arent & 

apparent fpr a wa | STA et far Gar ae A I Greg Aw 24.02.2005 wt Pram wr HI FI 
Searas—-TNIFAT AM | 

iv 

(Grgr) 
fered sifraent / 

\" o> aoprer0 tee) |
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gfe Pratettan aT aad wd snare adandt oq aftr o 

Alo ws Va ara (Tarsftdl), as feet 
frat afaa, ae afta, vowo aA) 
froft wie, wpe afea, wary wt sen arte cregfe far, Gowo wert) 
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14Ground Water Department Annexure 51 14 (Namami Gange & Rural Water Supply Department) \ 
Ministry of Jal Shakti 

Government of Uttar Pradesh 

Form 8 (C) 

ORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING 
KLL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF 

GROUND WATER 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.] 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC022872 

VALID FROM 23/06/2021 TO 22/06/2026. 

Name of the Applicant ASHOK KUMAR MEHTA 

Address of the Applicant: Bajaj Energy Ltd, VIllage- Barkhera, District - Pilibhit 

Company Name: Bajaj Energy Limited Company Address ha (eal ‘Tehail+ Bisalpur, 

Serial No. of Application Form PLBH0621NIN0004 | Date of Submission 05/06/2021 

Specimen Signature of the User: 

Location particulars: 

District Pilibhit Block BISALPUR 

J.L. No Plot No. N/A 

Municipality/Corporation No Ward No. N/A 

Holding No. N/A | 

; 3 Date of Energization (In Case of 
Rate of Withdrawal (m~/hr.) 180.00 Electric Pump) 01/11/2010 

Particulars of the Proposed Well and Pumping Device: 

Type of the Well Tube Well/Boring Purpose of the Well Industrial 

. Strai 
Assembly Size (For Tube Well) 24.00 a Strainer Length (For Tube | 9 99 | 

Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible | 

H.P. of the Pump: 30.00 Operational Device Electric Motor 

Maximum Allowable Runnin: 
Maximum Allowable Rate of Withdrawal (m*/hr.): 180.00 Hours Per Day: . 18.00 

erage Allowable Annual Extraction of Ground 972000.00 Recharge Required: 437400.00 

r: 

+» This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water ata rate 

not exceeding that as shown at SI. (3), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as 

shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf, 

+ Holder of this NOC is hereby directed to assure annual recharge of 437400.00 cubic meter, as specified under the application form within the given time 

period.. 

GENERAL CONDITIONS cy” 

+ Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after 

registration of his/her NOC. | 

+ Incase of any change of ownership of the proposed well, fresh authorization has to be obtained. 

* No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made 

without prior permission of the Competent Authority. Any deviation in this regard shall lead {to cancellation of this authorization 

+ For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS 

standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed 

that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well as 

shown in item 3(k) shall not exceed to the recorded rate from water meters 

* The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
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© Of Ownership of the existin i i , ’ & well, fresh registration h i on, be rate of withdrawal and pumping device in. a swattiewel * eine : ha sae a. Any deviation in this regard shall lead to cancellation of this registration } ormation furnished by the applicant in his application for issuance of this registration is found to be j i i in - , this registration is liable for cancellation. ae ate of Authorization/ NOC shall be valid for a period of five years from the d i i 

F cceuinsryinge pekeapeniey ob eevee y e date of issue. The applicant shall have to apply for renewal through a fresh 

pect of the existing well as indicated at SI. (2) and (3) of this certificate shgif+- 

-ation 

on of piezometers and installation of digital water level recorders with telemetry shall be mandato: ry for user. Depth and zone tapped of pi 
fe commensurate with that of the pumping well, The data, obtained from digital water level recorders shall be made available to this. ee sre 

fezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also 
fused to take water sample for water quality testing when ever needed, General puidelines for installation of piezometers are as follows: 

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well th i is being wi 
The diameter of the piezometer should be about 4” to 6”. aid SE SES 
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers 
are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer 
monitoring. 
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

‘ Monitiring Mechanism 
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required r 

Manual DWLR with Telemetry 

1 <10 0 0 0 

2 11-50 | 1 0 

3 50- 500 1 0 1 

4 > 500 2 0 2 

o The mes frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto 
two decimal. 

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry 
system should be used for accuracy. 
The panne of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four 
to six hours. 
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing 
the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. 
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality 

may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar 

Pradesh, for chemical analysis. 
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone 

tapped of piezometer/tube well for standard referencing and identification. 
e Any other site specific requirement regarding safety and access for measurement may be taken care of. 

Any other condition(s) that may be imposed by the concerned Authontty. 
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at 

any subsequent stage, this permit is liable for cancellation. 
SPECIFIC CONDITIONS; 
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions: 

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water. 
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

iii) All industries abstracting ground water in excess of 100 m*/d shall be required to undertake annual water audit through Confederation of Indian Industries 

(CID) Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified 

auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required 

to reduce their ground water use by at least 20% over the next five years through appropriate means. 

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in 

General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m> /day of ground water and. Monitoring of water level shall 

be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production well. 

Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells, Monthly water level data shall be submitted online to the 

Ground Water Department, UP. ; 

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water 

(chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested 

rain water in surface storage tanks for use in the industry. 

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 
vii) Industries which are likely to cause ground water pollution c.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous 
units etc, (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution. 

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: ; 

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital 

water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent 

for two years, for inspection or reporting as required by District Ground Water Management Council. 

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The water from 

STP shall be utilized for toilet flushing, car washing, gardening etc 

Date :30/12/2022 

Place:Pilibhit 

This certificate is electronically generated and does not require digital signature 
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16Ground Water Department 
(Namami Gange & Rural Water Supply Department) 

Ministry of Jal Shakti 

Government of Uttar Pradesh 

Form 8 (C) 

; AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / 

XISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR 
BULK USER OF GROUND WATER 

JUnder Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.] 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO017141 

VALID FROM 23/06/2021 TO 22/06/2026 

ANNExuRE-5.2 16 

en et nn nn nt Ba en en on nn nn nn en nt nn ns en ene strc esse tee enen- 

Name of the Applicant 

Address of the Applicant: 

Company Name: Bajaj Energy Limited 

Serial No. of Application Form PLBH0621NINO0005 

Specimen Signature of the User: 

Location particulars: 

District Pilibhit 

J.L, No 

Municipality/Corporation No 

Holding No. 

Rate of Withdrawal (m3 for.) 180.00 

Particulars of the Proposed Well and Pumping Device: 

Type of the Well Tube Well/Boring 

Assembly Size (For Tube Well) 24.00 

Diameter (For Dug Well) 0.00 

H.P. of the Pump: 30.00 

Maximum Allowable Rate of Withdrawal 
3 180.00 

(m”/hr.): 

Maximum Allowable Annual Extraction of 756000.00 

Ground Water: 

ASHOK KUMAR MEHTA 

Bajaj Energy Ltd, Village- Barkhera, District - Pilibhit 

Company Address 

Date of Submission 

Block 

Plot No. 

Ward No. 

Date of Energization (In Case of 
Electric Pump) 

Purpose of the Well 

Approx. Strainer Length (For 
Tube Well) 

Type of Pump to be Used: 

Operational Device 

Maximum Allowable Running 
Hours Per Day: 

Recharge Required: 

Bajaj Energy Ltd, VIlage- 
Barkhera, District - Pil 

05/06/2021 

BISALPUR 

N/A 

N/A 

N/A 

01/11/2010 

Industrial 

0.00 

Submersible 

Electric Motor 

14.00 

340200.00 

¢ This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water 

at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of 
ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overiear. 

« Holder of this NOC is hereby directed to assure annual recharge of 340200.00 cubic meter, as specified under the application form within the given 
time period.. 

Ni 
GENERAL CONDITIONS 

+ Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started 
after registration of his/her NOC. 

* Incase of any change of ownership of the proposed well, fresh authorization has to be obtained, 
» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and ; ificat 

shall be made without prior permission of the Competent Authority, Any deviation in this regard shall lead to craelltiea Orel valent _
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17Measuring and recording the quantity of ground water extract: i igi 
a d ed, every said user shall affix digital water flow meters (conformi (1 T rd ) having telemetry System in the abstraction structure, which record rate and quantum of extraction, at outlet of se devioos ena i sumed that the quantity recorded by the meter has been extracted by the s : 

cor aid user, until the contrary is proved. The ra i fer from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters — mini smed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so 

of any change of ownership of the existing well, fresh registration has to be obtained, 
hange of location, design, rate of withdrawal and pumping device in respect of the existin 

fmade without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration 
[case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during 

Verification at any subsequent stage , this registration is liable for cancellation. 
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal 

' through a fresh application, at least ninety days prior to expiry of its validity. 
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of 
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this 
office on monthly basis 
Guidelines for Installation of Piezometers and their Monitoring 

g well as indicated at SI. (2) and (3) of this certificate shall 

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. 
It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows: 

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being 
withdrawn. The diameter of the piezometer should be about 4” to 6”, 

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one 
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper 
ground water aquifer monitoring. 

e No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monitiring Mechanism 

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required ; 
. Manual DWLR with Telemetry 

l <10 0 0 0 

2 11-50 1 1 0 

3 50- 500 1 0 1 

4 > 500 2 8 2 

e The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in 

meter upto two decimal. ; 

o For measurement of water level sounder or automatic water level recorder (AWLR) Digital Automatic water level recorder (DWLR) with 

telemetry system should be used for accuracy. : 

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for 

about four to six hours. ; 

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for 

bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. 

© The ground water quality has to be monitored twice in a year during pre-monsoon (May/S une) and post-monsoon (October/November) periods. 

Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concemed Director, Ground Water 

Department, Uttar Pradesh, for chemical analysis. - ; 

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth 

and zone tapped of piezometer/tube well for standard referencing and identification. 

o Any other site specific requirement regarding safety and access for measurement may be taken care of. 

* Any other condition(s) that may be imposed by the concerned Authority, ; — - ; 

+ Incase, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during 

verification at any subsequent stage, this permit is liable for cancellation. 

« SPECIFIC CONDITIONS: . . ; ; ; ; a 

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions: 

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity 

ef. 

. Trantectie shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

+ iii) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of Indian 

Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCT)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & 

Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such 

industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means, ; 

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water setae MGEHOREY mechanism as 

i i ‘tion no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m° /day of ground water and. 

aoe seehey shall be done by the project i The piezometer (observation well) shall be constructed at a minimum distance of 50 m 

from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water 

level data shall be submitted online to the Ground Water Department, UP. ; : ; ; ; ; P 

* v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute groun 

water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store 

the harvested rain water in surface storage tanks for use in the industry. _ 

* vi) Injection of treated/ untreated waste water into aquifer system Is strictly prohibited. ; 

» vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other 

hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution. 

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 

+ i) Incase of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate 

(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable, Monitoring records and results should be 

retained by the proponent for two years, for inspection or reporting as r equired by District Ground Water Management Council. ' 

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground w uirement is more than 20 m7 /day. The 

water from STP shall be utilized for toilet flushing, car washing, gardening etc
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This certificate is electronically generated and does not require digital signature 
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19Ground Water Department 
(Namami Gange & Rural Water Supply Department) 

Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (C) 

HORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING 
‘LL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF 

GROUND WATER 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.] 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC039812 : 

VALID FROM 23/06/2021 TO 22/06/2026 

ANNEXURE-5.4 9 

Name of the Applicant 

Address of the Applicant: 

Company Name: Bajaj Energy Limited 

Serial No. of Application Form PLBH0621NINO006 

Specimen Signature of the User: 

Location particulars: 

District Pilibhit 

J.L.No 

Municipality/Corporation No 

Holding No. 

Rate of Withdrawal (m?fhr.) 180.00 

Particulars of the Proposed Well and Pumping Device: 

Type of the Well Tube Well/Boring 

Assembly Size (For Tube Well) 24.00 

Diameter (For Dug Well) 0.00 

H.P. of the Pump: 30.00 

Maximum Allowable Rate of Withdrawal (m7/hr.); 180.00 

Maximum Allowable Annual Extraction of Ground 378000,00 
Water: 

ASHOK KUMAR MEHTA 

Bajaj Energy Ltd, VIllage- Barkhera, District - Pilibhit 

Company Address 

Date of Submission 

Block 

Plot No. 

Ward No. 

Date of Energization (In Case of 

Electric Pump) 

Purpose of the Well 

Approx. Strainer Length (For Tube 
Well) 

Type of Pump to be Used: 

Operationa] Device 

Maximum Allowable Running 
Hours Per Day: 

Recharge Required: 

Village - Barkhera ,Tehil -Bisalpur 
»Distt - Pilib 

05/06/2021 

BISALPUR 

N/A 

N/A 

N/A 

01/01/2021 

Industrial 

0.00 

Submersible 

Electric Motor 

7.00 

0.00 

+ This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI, (2) for extraction of ground water at a rate 

not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as 

shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf. 

+ Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period. 

GENERAL CONDITIONS Ni 
+ Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after 

registration of his/her NOC. 
+ Incase of any change of ownership of the proposed well, fresh authorization has to be obtained. 

+ No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made 
without prior permission of the Competent Authonity. Any deviation in this regard shall lead to cancellation of this authorization 

+ For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS 
standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed 
that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well as 
shown in item 3(k) shall not exceed to the recorded rate from water meters 

* The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands 
* Incase of any change of ownership of the existing well, fresh registration has to be obtained, 
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On, design, rat i : facts inc an bs peed Poaiat ae and pumping device in respect of the existing well as indicated ot SI. (2) and (3) of this certificate shal We cistate 3 feria Paine ca ibid in ae regard shall lead to cancellation of this registration ae pa ; orm: \ y the applicant in his applicati i is registration i i ing Yer 2 4 sage , this cepintration [a linhle for sancellericn, pplication for issuance of this registration is found to be incorrect during 

eof Authorization/ NOC shall be valid for a period of five years from the date of i i Peast ninety days prior to expiry of its validity. y' ¢ date of issue. The applicant shall have to apply for renewal through a fresh 

mi of piezometers and installation of digital water level recorders with teleme 3 shall be mandat i : 
Commensurate with that of the pumping well. The data, obtained from digital iy mandatory for user. Depth and zone tapped of piezometer 

water level recorders shall be made available to this office on monthly 

Zometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also 
ed to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows: 

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn 
The diameter of the piezometer should be about 4” to 6”, 

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers 
are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer 
monitoring. 
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monitiring Mechanism 
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required i 

Manual DWLR with Telemetry 

l <10 0 0 0 

2 1] - 50 I 1 0 

3 50- 500 ] 0 l 

4 > 500 2 0 2 

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto 
two decimal. 
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry 
system should be used for accuracy. 
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four 
to six hours, 
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing 
the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. 
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality 
may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar 
Pradesh, for chemical analysis. 

A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone 
tapped of piezometer/tube well for standard referencing and identification. 

t] 

e Any other site specific requirement regarding safety and access for measurement may be taken care of. 
* Any other condition(s) that may be imposed by the concerned Authority. 
« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at 

any subsequent stage, this permit is liable for cancellation. 
« SPECIFIC CONDITIONS: 
« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions: 
+ i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water. 
« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

« iii) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of Indian Industries 
(CLD/ Federation Indian Chamber of Commerce and Industry (FICCI) National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified 

auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required 
to reduce their ground water use by at least 20% over the next five years through appropriate means, 

+ iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in 

General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m? {day of ground water and. Monitoring of water level shall 
be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production well. 
Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the 

Ground Water Department, UP. 
* v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water 

(chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested 
rain water in surface storage tanks for use in the industry. 

+ vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 
+ vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous 

units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution. 

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital 
water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent 
for two years, for inspection or reporting as required by District Ground Water Management Council. 

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? fday. The water from 
STP shall be utilized for toilet flushing, car washing, gardening etc 

Date :30/12/2022 

Place:Pilibhit 

This certificate is electronically generated and does not require digital signature
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25Annexure -7 + 25 

WATER AUDIT REPORT 

As per the guidelines of GWD 
(Namami Gange & Rural Water Supply Department) 

MINISTRY OF JAL SHAKTI, GOVT. OF U.P 

AT 
M/s Bajaj Energy Limited 

(Barkhera Plant) 
Village- Barkhera, Pilibhit- 262203, U.P 

BY 

PHD Chamber of Commerce and Industry 

PHD House, 4/2 Siri Institutional Area 

August Kranti Marg, New Delhi-110016 

Email: sustainability@phdeci.in 

Website: www.phdcci.in 

Oct’ 2023 i
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) Report with Groundwater Modeling | 
for % 

Barkhera Plant of Bajaj Energy 

Limited 
at 

Pilibhit District, UP 

Daj) exeney i 

Prepared By: - : 
Spatial Geotech Private Limited © 

WWW.Spatialgeotech.com 
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27ANNExuREe-9 2/ 
VS 

Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phone:0522-2720828,272083 |, Fax:0522-2720764, Email: info@uppcb.in, Website: Wwww.uppcb.com 

74/UPPCB/Bareilly(UPPCBRO)/CTO/both/PILIBHIT/2023 Date: 05/12/2023 

BAJAJ ENERGY LIMITED 

Bajaj Energy Limited, Village- Barkhera, Dist- Auniivation Til 
Pilibhit,PILIBHIT,262203 , pp conor Ia. 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to BAJAJ ENERGY LIMITED located at Bajaj Energy Limited, Village- 

Barkhera, Dist- Pilibhit, PILIBHIT,262203. subject to the provisions of the Water Act, Air Act and the 

orders that may be made further and subject to following terms and conditions :- 

1. This CCA BAJAJ ENERGY LIMITED granted for the period from 05/12/2023 to 31/12/2025 and valid 

for manufacturing of following products. ; 

S Product Quantity Unit 
No 

I Power ( Electricity) _}90 Megawatt 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :- 

(i) The daily quantity of effluent discharge (KLD) :- 

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point 

Domestic 10 KLD STP Irrigation in unit 
premises — 

Industrial 980 KLD ETP Partially used in 
Process and rest 

used in ash 
quenching 

- (ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shal] meet to the following general and specific standards as. 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :- 

Industrial Effluent Quality Standard 

S.No. Parameter Standard Ni 
| 1 pH 5.5-9.0 
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D 250 mat 
gewase Treatment and Disposal :~ The applicant shall provide comprehensive STP as is required with 

influent quantity and quality.In Farenice tO in quality.In case of stoppage of functionin of STP i 
. 4 . 

. 
J d 

opps immediately and this Board has to be intimated by fax/phone/email om ; production has to be 

gispatched immediately. 

(v) Ths treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 

continuously so as to achieve the quality of the treated sewage to the following standards 

report in this regard to be 

S No. Parameters Standards 

1 BOD (mg/L) 30 

Pe pH 5.5 to 9.0 _| 
| 3 TSS (mg/L) 100 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- 

i) The applicant shall use following fuel and install a comprehensive control system consisting of control 

equipment as required with reference to generation of emissions and operate and maintain the same 

continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

S No. Air Type of fuel| Stack no Control Height of 

Pollution Device Stack ; 

Source 
| 

1 190 TPH & Coal 01 Particulate | Individual ESP 

190 TPH Matter and common | 

stack of 110 
Meters 

Emmission Quality Standards 

S No. Stack no Parameters Standards 

1 01 Particulate Matter 50 maq/Nm3 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately 

(ii) The unit will not use any type of restricted fuel. 

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 18 

required for meeting the ambient noise standards for night and day time as prescribed for respective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- 

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6,00 a.m. 
Cs] 

Standards for Industrial |Commercial| Residential Silence 

Noise level in Area Area Area Zone 

db(A) Leg \ 

Day |Night} Day | Night) Day | Night) Day | Night 
Time | Time | Time | Time | Time | Time | Time | Time 

1 {| 70 | 65 | 55 | 55 | 45 | 50 | 40 
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pent Statement in Form-V of Environment (Protection) Rules. | J aly compliance report of the CCA, photograph of ETP/APCs/W 

potent Authority reserves the right to change/modify/add any tim 
pit tas 10 comply with the following Specific & general oadan ‘ 

i ccA and provisions of the Water Act, Air Act and Hazardous wa 
spoundary Movement) Rules, 2016 will results in legal action und 
In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated. 13 
pavironment, Forest and Climate Change, Uttar Pradesh. You are sitet 

ald ocuments to be submitted by the Industry/Unit as Applicabl Ci- 

986. 

Ste Storage Area, 
NY condition of this CCA. 
on compliance of any provision of 
Other Wastes (Management and 

et the aforesaid Acts and Rules, 
10.2021 issued by Department of 

| per the SOP available at URL: 
ed to develop Miyawaki Forest 

-http://www.upecp.in/Trainin : ane 
rthe SO gSession.aspx for ensuring timely. compliance of 

this tieeetiont, you are hereby directed to submit a bank guarantee with minimum validity a one = of the 
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 
Only) salah! is more, within 30 days from the date of issuance of this certificate. In case of non- 
compliance of this direction, your consent will be revoked by the Board. 

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 

- then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the . 

responsibility of the industry to comply with the various conditions of the NOC obtained from the 

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions:- 

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEF and shall report to the UPPCB. 

2. The applicant shall however, not without the pr ior consent of the Board bring into use any new or altered 

outlet for the discharge of effluent or gases emission or sewage waste from the unit. 

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 

The applicant shall provide discharge measurement equipment at final disposal point. 

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

conditions within 30 da ys of receipt of this CCA. If at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 

shall be initiated against the applicant. 

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 

Control equipment and stack for smooth samp ling/monitoring of efficiency of pollution control systems. 

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 

other concerned offices. In case of failure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only. 

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 

it shall be imperative to stop production in the industry with immediate effect and such information shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 

_ the Competent Authority. 

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 

point or emission point 
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e Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, a 

be necessary. = 

pecific Conditions:- 

|- This consent is valid for 90 MW/ Day power production. 
2- Industrial effluent of 980 KLD shall be treated in 1000 KLD ETP and treated effluent shall be partially. 
used in Process and rest shall be used in ash quenching. 

3- Domestic sewage 10 KLD shall be treated in STP of 100 KLD capacity and treated sewage shall be used 
in irigation in unit premises. 

4- No treated or untreated effluent is allowed to discharge outside the premises of the unit. 
5- Unit shall maintain and operate Air pollution control system i. e. Electrostatic precipitator in the 02 boilers 
of 190 TPH each regularly and ensure that stack emissions shall always meet the norms specified in Rule 25 

of Environment (Protection)Rules 1986. 

6- Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and 

shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized 

under Environment (Protection) Act, 1986 and shall submit the analysis report on monthly basis by 10th of 

every month to CPCB and UPPCB. 

7- Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain shall 

be passed through guard pond. 

8- The overall noise levels in and around area shall be kept well within the standards by providing noise . 

control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The 

ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986. 

9- Unit shall make temporary storage facility for storage of hazardous waste in the premises before it will 

send to TSDF as per the provisions of Hazardous and Other Waste (Management and Transboundary 

Movement) Rules 2016. 

10- Unit shall comply the provisions of Hazardous and Other Waste (Management and Transboundary 

Movement) Rules 2016 and shall obtain authorization for disposal of hazardous waste. 

11- Unit shall install the board showing daily environmental statement ie chemicals used in the treatment of 

effluent, flow meter reading, hazardous waste generated and sent to TSDF etc.at the main gate of the unit. 

12- Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended 

and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New 

Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C, Mehta v/s Union of India. 

13- Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions 

laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The — 

copy of said office order is available on the website of U.P, Pollution Control Board www.uppcb.com. 

14- Unit shall submit ground water quality monitoring report done by MoEF & CC approved laboratory in 

every 3 months. 

15- This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B / 

UPPCB and further on Revoking of Closure order, the Consent order shall become valid. 

RAJENDR Sstatysioned by 
ASINGH iijeosae 

Chief Environment Officer 

Copy to: 

Regional Officer Bareilly to ensure compliance of the conditions imposed in the consent order. 
RAJENDRA 2 
SINGH Tse 

Chief Environment Officer
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32Annexure -.to 39 
Ground Water Department _- 

(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 

Government of Uttar Pradesh 

Payment Details 

‘Application No PLBH0621NINO0004 

Applicant Name ASHOK KUMAR MEHTA 

Payment Status Transaction done successfully 

Amount 4374000.00 

Transaction No / Challan No BHV220005803 

Payment Date 23/11/2022 11:30:41 AM 
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33
Ground Water Department 

(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 

Government of Uttar Pradesh 

Payment Details 

33 

Application No PLBH0621NINO005 

Applicant Name ASHOK KUMAR MEHTA 

Payment Status Transaction done successfully 

Amount 3402000.00 — 

Transaction No / Challan No BHV220005806 

Payment Date 23/11/2022 11:29:59 AM 
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34
Ground Water Department 

(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 

Government of Uttar Pradesh 

Payment Details 

pplication No PLBH0621NIN0006 

Applicant Name ASHOK KUMAR MEHTA 

Payment Status Transaction done successfully 

Amount 1701000.00 

Transaction No / Challan No BHV220005805 

Payment Date 23/11/2022 11:30:23 AM 
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